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Subject:- Regarding nomination for attending "Refresher Training programme for p.D.J. to Streamline
court Administrarion (R-3)" schedured to be herd on 4,n May, 2025 at Judiciar Academy
Jharkhand, Ranchi.

Sir,

with reference to the subject noted above, I am directed to inform that the court has been pleased to
nominate you for attending "Refresher Training Programme for p.D.J. to Streamline Court Administration
(R-3)" scheduled to be held on 4th May,2025 at Judicial Academy Jharkhand, Ranchi (except those ollicers,
who have already been granted Earned Leavel commute d Leave/Matemity Leave/ patemity Leave/ child care
Leave).

The arrangements for the stay of the nominated outstation officers will be in the Hostels of Judicial
Academy Jharkhand from the evening ofpreceding day ofrhe training till the evening ofconcluding day ofthe
training' AII the nominated oflicers have to report at Judicial Academy Jharkhand for training at l0:00 A.M. for
registration in proper dress. You are, therefore, directed to attend the aforesaid training programme on the date
as mentioned above.

Accordingly, you are accorded necessary permission to attend the aforesaid training programme.
No individual request seeking permission to attend the training programme is required and

further, no prayer for exemption wi be entertained in ordinary circumstances.

yours sincerely,
Sd/_ Ram Sharma

Memo No. 1368 pptt.
R"g ls trar Ad nistration)

IA Dated, Ranchi, the q
Copy forwarded to the Director l/c. Judicial Academy Jharkhand, Ranchi for information and needful

with reference to lefter bearing No. 320IJAJ dated 20.04.2025 of the Academy/ the Member secrera ry JHALSA

->11,u.4
Registrar (Admin istration)

To

AII the Principal District & Sessions Judges of the State of Jharkhand
including the Judicial Commissioner. Ranchi.


